
 
IN THE COURT OF THE CHIEF JUDICIAL MAGISTRATE:  

SONITPUR AT TEZPUR 
 

Present:     Sri Debashish Saikia, 
   Chief Judicial Magistrate, 
  Sonitpur, Tezpur. 
 

GR CASE NO.1920/14 

U/s 448/379/511 of IPC. 
State 
-vs- 

 
                             Yakub Surin   …………..accused  

 
Appearances: 

 
  N Devi, Learned Addl PP  

& N Saikia, Asstt PP     :   For the state 
 

DC Nath 
Ld Counsel     :  For the accused  

 
Date of recording evidence  :  22-03-16 
 

Date of hearing argument      : 17-01-20 

Date of judgment       :  17-01-20   

 

J U D G M E N T  

 

1. The informant’s case in brief is that :  

  Informant Lily Tapno lodged an ejahar on 10-08-14 stating inter-alia 

that on 9-8-14 at about 11.45 pm, some youths tried to enter their hostel and 

at that time, one of the girl of the said hostel alerted the others about that and 

in the meantime, another boy was also found inside the hostel. All the girls 

started shouting and at that moment when that man tried to escape, the girls 

managed to catch hold of him while the other person managed to flee away 

from the said hostel. It is also alleged that the man who was caught tried to 

attack some of the construction workers who was staying in the said building. 

Prior to that, some construction materials were stolen by unknown miscreants 

and it was suspected that the apprehended person along with others with the 
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intention to steal things from the store room of the said building entered the 

said building where various construction materials were stored. Hence, the 

ejahar.  

2. I/C Salonibari OP on receiving the ejahar sent the same to O/C, Tezpur 

PS who on receipt of the same registered the case as Tezpur P.S Case No 

922/14 U/S 448/379/511 IPC and started investigation of the same. On 

completion of investigation, police submitted charge sheet against the accused 

Yakub Surin U/S 448/379/511 IPC. 

 

3.  Cognizance of the offence was taken, and process was issued against 

the accused. On appearance of the accused, copy of the case was furnished to 

him. Vide order dtd 11.9.15, the Ld Predecessor framed charge u/s 

448/379/511 IPC against the accused to which the accused pleaded not guilty 

and claimed to be tried.  

4.  Prosecution in order to prove this case, examined only 1 (one) witness 

i.e the informant. 

5. The plea of the defence is of total denial. The Statement of the accused 

was recorded U/S 313 Cr.PC. in which the accused denied to have committed 

the offence charged with. However, the accused declined to adduce evidence. I 

have heard the argument advanced by the learned Counsel of both sides and 

carefully perused the evidences on record.  

 

6.   The points  for determination are : 

 

i) Whether the accused on 9-8-14 at about 
11.45 pm committed trespass into the girls’ 
hostel situated at …… with an intention to 
and thereby committed an offence 
punishable u/s 448 IPC ? 

ii) Whether the accused on the same day and 
time attempted to commit theft of articles 
from the store room of the said hostel 
situated as .under Tezpur PS without the 
consent of the informant and thereby 
committed an offence punishable u/s 
379/511 IPC ? 
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DISCUSSION, DECISIONS AND REASONS THEREOF: 

 

7.  PW1 Sister Lily Topno is the informant of this case and she in her 

evidence has stated that she knows the accused present in the dock and the 

incident took place on 9-8-14. She also stated that on that day at about 11.45 

pm, some boys entered in the hostel compound and hearing the hue and cry of 

the girls’ hostel, one of the workers of the construction who were stayed in 

their hostel caught the accused out of those boys and he is identified as Yakub 

Surin. She also stated that among the workers and the accused, a fight took 

place and police was informed and police came and took the accused. She also 

stated that the accused came with the intention of threat and before this case, 

some materials of the constructions were lost many times and materials like 

iron rod and hand pump etc were mining prior to the incident. She further 

stated that she lodged the ejahar vide Ext.1 whereupon Ext.1(1) is her 

signature.        

                                                  

                                              ORDER 

 Accused Yakub Surin is acquitted of the charge u/s 448/379/511 

IPC and is set at liberty forthwith. 

 

  The liability of the bailor is extended for 6 (six) months from 

today as per provision of the amended Cr.P.C.   

 

  This Judgment is given under my hand and the seal of this Court on this 

17th day of January, 2020. 

 

( D Saikia ) 
Chief Judicial Magistrate, 

Sonitpur, Tezpur 
Dictated and corrected by me:- 
 
 
 
 
       (D Saikia) 
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Chief Judicial Magistrate, 
           Sonitpur, Tezpur 
 
 
 
 
 
 
 
 
 

 
A P P E N D I X 

 
 
Prosecution witnesses 
PW1 Sister Lily Topno 
  
Defence  witnesses 
 
Nil  
 
Documents exhibited by the prosecution  
 
Ext.1   :    Ejahar  
 
Documents exhibited by the defence 
 
Nil.  
 
 
                                                                         (D Saikia) 
           Chief Judicial Magistrate, 
                                                                     Sonitpur, Tezpur 
 
 
  


